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From - 23 e \ Y
The Registrar.General, I
High Court:of Delhi, : -l
New:Dethi,” - R
To

1. ThePrincipalDistrict & Sessions Judge (HQ), B -.,: o s;"'l_;t_e}hi.

2. ThePrincipalDistrict & Sessions Judge, North ést Distriot; Rohini;Courts, Delhi.

3. The Principal District & Sessions Judge, South Distfrict, Saket-Courts; New Delhi,

4, The Principal District & Sessions Judge;"South-West-District;. Dwarka Courts, New
Delhi.

5. ThePrincipal District & Sessions Judge; North District, Rohini Courts, Delhi,

6. The Principal- District: & Sessions: Judge;*Sonth-East District; Saket Courts, New

Delhi.

The Principal District & Sessions.Judge, East District; Karkardooma:Courts, Delhi.

The Principal District & Sessions Judge,New Delhi District; Patiala House Courts,

New Delhi.

9. The Principal District & Sessions-Judge, Shahdara District, :Karkardooma Courts,
Delhi.

10, The Principal District & Sessions Judge, ‘North-East DistrictjsKarkardooma Courts,
Delhi. Y # '

11. The Principal District &\Sessiqns:Judgq,-‘W_ethiStricg,_Ii@Hh@Iiiﬁqutg:_Dtj.l,hi

12. The Principal:District & Sessions’ Judge-cum-Special:Judge; CBI:(PC Act),Rouse
Avenue District Court-Complex, New Delhi

13. The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwarka, New

88 =

Delhi
Sub: Ame_nd_mgnt=in'-iClqungI-.and=V‘ of Appgndix?to%llnle 7C:of Delhi:Higher Judiciat
Service Riles; 1870,

Sir/Madam,

I am directed to forward herewith a copy of ‘Motification: -.F-.'_No. 1/3:7/2024-
Tud!/Suptiaw/106-111" dated 20.01.2025 on ‘the subject cited .above, for information and

negessary gction.

Yours sincerely,

\pd'
\\e’;‘y.l/s”.’/
Encl : As above l
nel : As (Meenakshi Pant)

CHP

) Deputy-Registrar(Rules)
ol C(J'P&y 'ForRegistrar General

e L HICT 2 SROSIONS TUDGE (HOG)': DELHL
No. 7 SS- 7—211?;-55/;32/2025 Dated ___ . _ 3[] EB 2025

Sub:- Amendment in Clause ITand V-of A
Copy alongwith its enclosures for | for informition‘& necessary.
gwit losures forwarded for information & nacessary acti
1. Al the Judicial Officers of DHJS & DJS of Gentral District. Tis Heumet . el

. . Tis HazariCourt

2, The A ; 1 azarl.Caurts, Delhi,

Js Administration Branch (1,11 &I1I), General, Library, Tis Haié\ﬁ-?Ct’Jurts Delhi
’ R b .

3. Th& PS/Reader to Ld, Pr. District & Sessi
: d. Pr. D essions Judge, (HQs), Tis-Hazari:Cou i
he Website Committee (English / Hindi), Tis Hazari Co&r.ts‘, ibiami—

5. The R&I Branch (Central) for uploading on LAYERs.

endix‘to-Rule. C"uf-'beihi_hf"hér' udféiﬁlﬁhrvicekules 1

(MUKES
District’
Otficerd Branch,.Central
ForPrincipal.District:8 Sessions:Judge (HQs)
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5. THe Registiar (Vigilance), Delkii High Court, New Delhi.

PR R o 0 I,
L1

For information-arid necessary action to “ \

The- Meimber Seerétariy;, Delhi ‘State Legal: Services. Authority, 3% Floor, Rouse Avenue"i;

Cotfts Complex;; Pandit Deen Dayal Upadhyaya:Mirg; New Delhi-110002 %

The:Director: (A sitsteation); Delhi Judicial Academy, Integrated Complex for Delhi
Judi¢ial Acadeny anid National Law Univ:; ‘Sector, 147 Dwarka,Neéw Delhi - 110078 \é

The Joint Regiétiar (Goz-1A;1B & LA, IB), Delfii Hight Cotrt, New Delhi.
Tho Régistiat; Exarn (Judicial), Delhi High Court, New Delhi.

N\a)—vw\“’gy

Deputy Registrar (Rules)
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 29th January, 2025
F. No. 1/37/2024-Judl./Suptlaw/106-111.—In exercise of the powers conferred by the proviso to Article

309 of the Constitution read with Government of India, Ministry of Home Affair’s Notification No. F. 1/2/70/DH(S),
dated the 29™ May, 1970 as amended by Notification No. F.1/2/70-DH(S), dated the 25* July, 1970 and ail other
powers enabling him in this behaif, the Lieutenant Governor of National Capital Territory of Delhi in consultation
with the High Court of Delhi, hereby makes the following tules to further amend the Drelhi Higher Judicial Service
Rules, 1970:-

1. Short title and commencement- ) These rules may be called the Delhi Higher Judicial

Service (Amendment) Rules, 2025.

2) They shall come into force on the date of their
publication in the Official Gazette.

2. Amendment to clause II and V of the In the Delhi Higher Judicial Service Rules 1970, in
Appendix to Rule 7C of DHJS Rules, 1970- place of existing clause IT and V of the Appendix

to Rule 7C (which was inserted in DHIS Rules vide
Govt. of NCT of Delhi Nolification
No.F.6/50/2019-Judl./Suptlaw/2461 - 2465 dated
26.12.2019), the following Clause I and V shall be
substituted, namely: -

APPENDIX
(See Rule 7C)
PRELIMINARY EXAMINATION

The Preliminary Examination will be a screening test of qualifying nature and will consist of one paper of
multiple choice based objective type questions carrying a maximum of 150 marks. There shall be 150
questions with each question carrying one mark with 25% negative marking for each wrong answer.

The Preliminary Examination shail include questions on General Knowledge, Current Affairs, English
Langyage, The Constitution of India; The Indian Evidence Act, 1872 and Bharatiya Sakshya Adhiniyam,
2023; The Limitation Act, 1963; The Code of Civil Procedure, 1908; The Code of Criminal Procedure, 1973
and Bharatiya Nagarik Suraksha Sanhita, 2023; The Indian Penal Code, 1860 and Bharatiya Nyaya Sanhita,
2023: The Indian Contract Act, 1872; The Indian Partnership Act, 1932; The Arbitration and Conciliation
Act, 1996; The Specific Relief Act, 1963; The Transfer of Property Act, 1882; The Sale of Goods Act, 1930;
The Negotiable Instruments Act, 1881; The Indian Succession Act, 1925; The Hindu Succession Act, 1956;
The Prevention of Corruption Act, 1988; The Protcction of Children from Sexual Offences Act (POCSO
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Act), 2012; The Recovery of Debts and Bankruptcy Act (DRT Act), 1993; The Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act (SARFAESI Act), 2002; The
Motor Vehicles Act, 1988; The Industrial Disputes Act, 1947; The Payment of Wages Act, 1936; The
Employee's Compensation Act, 1923; The Minimum Wages Act, 1948; The Factories Act, 1948; The
Payment of Gratuity Act, 1972; The Juvenile Justice (Care and Protection of Children) Act, 2015; The
Commercial Courts Act, 2015; The Provident Funds Act, 1925; The Information Technology Act (IT Act),
2000; The Trade Marks Act, 1999; The Copyright Act, 1957; The Patents Act, 1970 and The Designs

Act, 2000.

MAIN (WRITTEN) EXAMINATION

The Main (Written) Examination shail consist of the following four papers with the maximum marks
specified against it: - .

Papers

Description

Paper-1

General Knowledge & Language - This is to test the candidate's knowledge
of current affairs ctc. and power of expression in English. Credit will be given
both for substance and expression. Conversely deduction will be made for
incorrect expression, faults of grammar and wrong use of words etc.

Paper-II

Law-I - The Constitution of India; The Code of Civil Procedure, 1908; The
Indian Evidence Act, 1872 and Bharatiya Sakshya Adhiniyam, 2023; The
Limitation Act, 1963; The Registration Act, 1908; The Commercial Courts Act,
2015; The Court Fees Act, 1870; The Trade Marks Act, 1999; The Copyright
Act, 1957; The Patents Act, 1970; The Designs Act, 2000 and such other
subjects as may be specified by the High Court from time to time.

200

Paper-1lI

Law-II - The Transfer of Property Act, 1882; The Indian Contract Act, 1872;
The Sale of Goods Act, 1930; The Indian Partnership Act, 1932; The Specific
Relief Act, 1963; Arbitration Law (The Arbitration and Conciliation Act,
1996); Personal Laws [The Indian Succession Act, 1925; The Hindu Marriage
Act, 1955; The Special Marriage Act, 1954; The Hindu Adoptions and
Maintenance Act, 1956; The Guardians and Wards Act, 1890; The Muslim
Women (Protection of Rights on Marriage) Act, 2019; The Muslim Women
(Protection of Rights on Divorce) Act, 1986; The Divorce Act, 1869]; The
Recovery of Debts and Bankruptey Act (DRT Act), 1993: The Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest
Act (SARFAESI Act), 2002; The Motor Vehicles Act, 1988; The Industrial
Disputes Act, 1947; The Payment of Wages Act, 1936; The Employee's
Compensation Act, 1923; The Minimum Wages Act, 1948; The Factories Act,
1948 and such other subjects as may be specified by the High Court from time
to time.

200

Paper-1V

Law-TII - The Indian Penal Code, 1860 and Bharatiya Nyaya Sanhita, 2023;
The Code of Criminal Procedure, 1973 and Bharatiya Nagarik Suraksha
Sanhita, 2023; The Indian Evidence Act, 1872 and Bharatiya Sakshya
Adhiniyam, 2023; The Prevention of Corruption Act, 1988; The Protection of
Children from Sexual Offences Act (POCSO Act), 2012; The Juvenile Justice
{Care and Protection of Children) Act, 2015; The Information Technology Act,
2000; The Negotiable Instruments Act, 1881; The Prevention of Money-
Laundering Act, 2002; The Protection of Women from Domestic Violence Act,
2005; The Dowry Prohibition Act, 1961 and such other subjects as may be
specified by the High Court from time to time.

200

By Order and in the Name of the Lt. Governor
of the National Capital Territory of Delhi,

REETESH SINGH, Principal Secy.
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